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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH ‘
AT HYDERABAD

© D.A. No. 1120/93% Dt.of Becision : 7.7.94.

Mr. Govind Naroba ‘ es Applicant.
s

1. Sr, Divisional Personnel Officer,
Railway Broad Gauge, Rail Nilayam, .
Secunderabad., ' ‘ 4

2, 5r. Accounts QOfficer,
5C Railway, Rail Nilayam,
- Groad Gaugse, Sscunderahad. «+ Respordents,

[ T TP R P e P P # TiEe Ne VOUNRauL nouuay/s /v o

Counssl for the Respondents: Mr. 0.Gopal Rao, SC for Rlys.

CORAM:

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)
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Copy to:=-

1e Sre Diﬁisianal Personnel Officer, Railway Board Guage, Rail
Nilayam, Secunderabad. '

Sscunderabad ¢

3. One cépy to Sri. K.Venkat Reddy, advocate, 7-20, Madhurapuri,
Dilsukhnagar, Hyd-660.

4. One capy to Sri. D.Gopala Rae, SC Por Railuays, CAT, Hyd.
5. One copy to Library, CAT, Hyd.

6. One spare copy.
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0.A.N0.1120/93

X As per Hon'ble Shri A.B.Gorthi, Member (Admn.D X

s
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The prayer of the gpplicant is for a
direction to the respondgnts to furnish the correct
P.F, Account number of the applicant and also gave
him month wise and year wise statement of his P.F,
account w,e.f. 5.5.58.
was given the P.F, account number 03213183 but latter J
it was being shown as 321318 and 3213/83, This seems
to pave creatéd some confusion and also a doubt in
the mind of.thelapplicant as to the correctness of
the balance of the amount to the credit of the applic

3. We have heard learned standing counsel
for the respondents. The OA was admitted oﬁ 18.,10,93
and the respondents were given time to file a counter
and to produce the record. But nothing was done

further in the matter by the respondents,

4, The request made by the applicant seems
to be reasonable and therefore we dispose ¢f this OA

with a direction to the respondents firstly to furni
| I

the correct P.F. account number to the applicang, if
has not already been done, and secondly to give the

2 . .
applicant an opportunity to Ef?sonally check his P.

account held by the respondents on any date;mutuall;.

convenient,

5. O.A. is ordered accordingly without any ¢
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— A.B:;§Q§§§if

Member (Admn, ) }%7/Lm?~

as to costs,

Dated: 7th July, 1994 B KLl rd

sd (Dictated in Open Court)
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IN THE CEWNTRAL ADITNISTRATIVE TRYDUIAL
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TEE [ON'BLE MR.A.3.G' RTEI : MEMBER(&) L7
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\ - THE mHO “LE MR.T .OHANDRASEEIZ. R REDDY

MEMBER(C UDL )
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THE HG.3'BLE MR.KR.RRNCARST AN 3 HEMBER(Z

Dated: 7/7)1994. st
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mtted and Interim Dlrcc+1ons
I sued. .
2ldowed ’
Disposed of with directions “—" :
Di sjmi'sseqd,
’ Disnissed as withdrawn

Disnlisseg for default,
Re jettedOrdered.

Mder as to costs. \_~"" ..
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